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TO BE I'UBLJSHEI> IN THE GAZETTE OF INOlA, EX TRAOROJ!'(ARY, PART II , 3) 

SECTION 3, SUB-SECTION () 

GOVERNMENT OF rNDIA 

MINISTRY OF FINANCE 

DEPARTMENT OF REVENUE 

CENTRAL BOARD OF DIRECTTA XES 

NOTlFICATlON .J I . J~ . 
. )'S 

New Delhi, th~July, 2018 

INCOME-TAX 

G.S.R ...... (E).- In exercise of d1e powers conferred by section; gs read with sub-section (I) of 

section 2 4 5 Q of the Income -tax Act, I 96 I ( 4 3 of 1961 ), the Centn Board of Direct Taxes hereby 

makes the following mles futther to amend the Income-tax Rules, I' p2, namely:-

L Short, title and commencement- (1) These rules may be called the Income-tax (7" 

Amendment) Rules, 2018. 

(2) They shall come into force tfom the date of their publi ation in the Official Gazette. 

2. In the Income-tax Rules, 1962,-

(A) in rule 44E, in sub-rule (1 ),-

(i) in clause (c), for the words, brackets and letters "sub-cit ISe (iia) of clause (b)", the 

words, bmck ets ru1d letters "i tern (Ill) of sub-clause (A) of clau' ' (b)" shall be substituted; 

(ii) in clause (d), for the words, brackets and letter "sub-clause ( ~i) of clause (b)", the words, 

brackets and letters "item (IV) of su b-ela use (A) of el a use (b)" s all be su bsti luted; 

(iii) in clause (e), for the words, brackets and letters "sub-clac e (iiia) of clause (b)", the 

words, brackets and letter~ "item (V) of sub-clause (A) of clause b )"shall be substituted; 

(B) in the Appendix I.l, -

(i) in Form 34C,-

(a) in the heading, for the words "Form of application" the words "Form of appl ication by a 

non-resident applict.Jnf' shall be substituted; 

(b) after item 13, the following items shall be inserted, namely:-

" !4. Taxpayer Registration Number/ Taxpayer Identificati< 1 

equivalent/ Any unique number used for identification b.y t pe 

country/specified territory of which applicant claims to be a resider . 

N Lml ber/ Functional 

Government of that 

L-~(~b)~A~d~d~r.::,:es::,::s__::o~f_..:.:lrn::;:rn;.:e..:.:.d.:..::ia:.:..:te~p~a--re~n-=-:t:::ci::om:::-p=an:y.::o;;;f-;:a::=:p~p;:lic~a~n-:;t ~~IT·~~-·-·· .. --·-·-----J 

( c) Country of residence of Jrnm_:diate parent compnny of ap~1J~c_a~:_t --'-------· 

L!..b::-·-J_~P~a~r~ti~cu~l~a~rs;;o~f.....:t:::h~e~P_:a~re::.:n~t~C~o"-:-n::=•p::a=:n~y~(-:-;ie~s~)-::ot~·t;:Jhii;e~a~p~p-Ji_ca_n_t1 ____ -t-------, 

(a) Name of Immediate parent company of .applicant 



r--- --
(d) Permanent Account Number of Immediate parent company of 

applicant (if alloted) 

(e) Taxpayer Registration Number/ Taxpayer Identification Number/ 

Functional equivalent/ Any unique number used for identification of 

the Immediate parent company of applicant by the Government of that 

country/specified territory of which it claims to be a resident 

(f) Name of Ultimate parent company of applicant 

(g) Address of Ultimate parent company of applicant 

(h) Country of residence of Ultimate parent company of applicant 

(i) Permanent Account Number of Ultimate parent company of 

appl icant (if alloted) 

U) Taxpayer Registration Number/ Taxpayer ldcntit1cation Number! 

functional equivalent/ Any unique number used for identification of I 

j the Ultimate parent company of applicant by the Government of that 

country/specified territory of which it cla ims to be a res ident"; 

(i i) in Form 34D. for item 5, the following item shall be substituted, namely: -

" -:>. Particular(s) of the non-resident with whom the transaction is 

undertaken or proposed to be undertaken 

l'a) Name of the non-resident 

(b) Address of the non-resident 

c) Telephone and Fax Number of the non-resident 

!r d) Permanent Account Number of the non-res ident (i f alloted) I e)Taxpayer Registration Number/ Taxpayer Identification Nw11ber! 

Functional equivalent/ Any un ique number used for iden tificat ion 1 

of the non-resident by the Government of that country/specified 
I 
I 

' 
telTitory of which it claims to be a resident. 

f) Name oflrrunediate parent company of the non-resident 

g) Address of Immediate parent company of the non-resident 

h) Country of residence of Immed iate parent company of the non-

resident 

I' i) Permanent Account Number of [mmediate parent company of the 

non-resident (if alloted) 

r) 
Taxpayer Registration Number/ Taxpayer Identification Number/ 

Functional equivalent/ Any uniq ue number used for identification 

of the Immediate parent company of the non-resident by the 

Government of that country/specified territory of which it claims ( 
I 

to be a resident 
k) Name of Ultimate parent company of the non-resident 

(l) Address of Ultimate parent company of the non-resident 

i (m)Country of residence of Ultimate parent company of the non-

resident 

n) Permanent Account Number of Ultimate parent company of the 

non-resident (if alJoted) 

(o) Taxpayer Registration Number! Taxpayer Identification Number/ 
J 

Functional equivalent/ Any unique number used for identification 

~- -J 
of the Ultimate parent company of the non~resident by the 

Government of that country/specified territory of which it claims 

to be a res idenl"; __ __ j 
.... _. .... - ·--



(iii) in Form 34DA, in the heading, for the word, figur s, brackets and letter~ "section 245N(b)(iia)", the word, t]gures, brackets and letters "s liOil 245N(b)(A)([fl)" shall be substituted. 

Under Secreta 

o. 370142/34/2016-~L(Pm1)) 

. (Dr.T.S.~~ 
(Tax Policy and .Legislation) 

[Notification No . .Jl /20 18/F. 

Note: The principal rules were published in the Gazette of India, E traordinary, Pat1-Il, Section 3, Sub-section (ji) vide notitication number S.0 .969(E), dated the 26th arch, 1962 and last amended vide notification number S.O. No. 2087(E) dated the 24111 May, 2018. 


